Central Administrative Tribunal
Jaipur Bench, JAIPUR .

ORDERS OF THE TRIBUNAL

2-07-2009
OA. 12672009
Present: Shri P.N.Jatti, counsel for applicant
' \ Shri Anupam Agarwal, counsel for respondents
0 v

Heard the learned counsel for parties.

For the reasons to be dictated separately the OA is
disposed of.

\ ./ /
{
(M.L.Chauhan)

Member {Judicial)



o ‘ : Raﬂwav Station- Mandpla (NWR)

T o ) Central Admlmstranvc 'I‘nbunal

Jalpur Bench JAIPUR
| OA No 126/2009 o
m’ »._';;-'rms the 2““ day ofJuly, 2009 >
Hon’ble Mr M.L. chauhan, Member (Judicial)

S Pawan Kumar Upadhyaya S/o
Shri Shiv. Kumar Upadhyaya el s
~ Aged about 53 years' - LETe e ~
R/o Quarter No.T-3, - P

... District Bhilwara, - S
.~ Presently undfr transfer fmm Rly Statxon :' o
S Mandpla (Bhnvara) Lo e Apphcant '

By Advocate Shn P N. Jatu)

o ' " e Versus S
-1 Umon of India through the General Manager North West
o > . Railway,Jaipur . - -
T 2. Divisional Railway Managcr North Westem Raﬂwav A]mer
- - . - 3, Station Supenntendent Raxlway Statton Mandxpa Dlstnct
Bhiiwara. '

_ 4. Senior Divisional Operahon Manager O/ o Dmsmnal Raﬂwav i

- . Manager Ajmer. : o
. 5 Statlon Supermtendent, Raﬂway Semari.
T . cieressis ResPondcnts
. c ‘\' .

--'(ByAdvocate ShnAnupamAggaxwal) o -‘. .

. ORDER Oral

The apphcant has filed ﬂns OA thereby chaﬂengmg the

. , mpugned order dated 19.12.2008 Whemby he has been

transfened o Semari fmm Mandpla. | L
' P.T D



‘ :.,:daughter 1s gomg to suﬁ'er

2 The gnevance of the apphcant is that he has been' S
,transferred m order to adjust Shn Ram Kh.uan Meena, who
- _ has been transterred in place of apphcant on hJs own request. "

- -'-"Further gnevance of the apphcant 1s that the studv of lns PR

. t 3 - Notlce of th1s apphca:tlon was grven to the respondents :
','I‘he Iespondents have ﬁled thelr reply in thelr reply thev have -
.stated that the apphcant Was nansferred m the admlmstratlve p s

- ex:gencres as the post of Sr Supenntendent can not be lett_‘ \

1

S 4. ‘ Leamed oounsel for apphcant has ﬁied hls mpmder in

g ,. Wh1ch the apphcant has stated that 1n case transter of

apphcant was necessary in admlmstratWe exlgencres he could

F

o have been ad;usted to a neaxer statlons hke Ham1ga1‘h _

Dhuwala and Gangmr or some other nearest plaoe 50 that_ E

-~

‘ educanon of the apphcant's chﬂdren may not suﬁer. o

' 5 I ‘have heard counsel for the pames and perused the - '

,

¢ matenal avaﬂable on. record Slnee fhe iilPPh':’aﬂt has aheady

1omed pmsuant to mpugned order dated 19 12 2008 as

. such 1 am of the v:ew that unpugned order need not be -
) mterfered ln case the apphcant has any gnevance as stated .

. above, 1t 1s ﬁ)r the appropnate authonty to cons1der such ‘

request and for that purpose 1t is: alwavs open for the
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.o

| appili‘cént\ to-‘ ma’ke "xi'epxesen'taﬁon.’ Aceoﬁingly, it will be
. pemssible -for apphcant to make appropnate representauon -

o to the appropnate authonty, Whlch wﬂl be cons:dered by the‘
. respondents svmpatheucally R 7

k 6 ~ Inview of what has been statxd above in case apphcant .

: ‘makes representanon to the Dlwsmnal RaJ.lway Manager North N
Westem Rallway AJmer 1.e Respondent No.2 regardmg his 3

fgnevances and haxdsh1p ﬁaced on account of 1mpugned -

transfer, apphcant sha}.l make such repxesentauon Wlthm a

_ penod of two Weeks from today ‘In that eventuahtvf"_
'respondent No 2 shall shalkentertam the same and pass an
' ‘Aappropnate order m that regards w1th1n a permd of two

'monthsfromtoday I S

7. In view oi observanons made heremabove, the OA stands: .

1

d1sposedofw1thnoorderastothecosts o,

, (M.L.Chauhan)
Member (Judieial)



